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झारख�ड गजट (असाधारण) बुधवार, 12 जून, 2019 

�व�ध �वभाग 

-------------- 

अ�धसूचना 

11 जून, 201911.1 

सं�या-एल० जी०-04/2018-252/लेज०,--झारखंड 1वधान मंडल �वारा यथापाcरत और 

माननीय रा�9प4त �वारा :द-20.05.2019 को अनुमत बगंाल, आगरा एव ंअसम Jयवहार Kयायालय 

(झारखंड सशंोधन) अ0ध4नयम, 2018 का 4न5नांEकत अंeेजी अनुवाद झारखंड राGयपाल के �ा0धकार 

से इसके �वारा �का�शत Eकया जाता है, िजसे भारतीय सं1वधान के अनुfछेद 348 के खंड (3) 

के अधीन उ^त अ0ध4नयम का अeेंजी भाषा मH �ा0धकृत पाठ समझा जाएगा | 

 

The Bengal, Agra and Assam Civil Courts (Jharkhand Amendment) ActActActAct, 2018 

((((JHARKHAND ACT NoJHARKHAND ACT NoJHARKHAND ACT NoJHARKHAND ACT No----09090909////2019201920192019)))) 
To Amend the Bengal, Agra and Assam Civil Courts Act, 1887 (Act 12 of 1887) in its 
application to the State of Jharkhand. 
Be it enacted by the Legislature of Jharkhand in the sixty ninth year of the Republic of India 
as follows:- 
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1. Short title, extent and commencement – (1) This Act may be called the Bengal, Agra 
and Assam Civil Courts (Jharkhand Amendment) Act, 2 018. 

(1)  It extends to the whole of the State of Jharkhand. 

(2) It shall come into force at once. 
 
2. Amendment of section-19 of (Act, 12 of 1887).-  In section 19 of the Bengal, Agra and 

Assam Civil Courts Act, 1887 (Act 12 of 1887) (hereinafter referred to as the said Act):- 

(i) In sub-section (1) for the words “fifty thousand ” the words “five lakhs ” shall be 
substituted; 

(ii) In sub-section (2) for the words “one lac ” the words “seven lakhs ” shall be 
substituted. 

 

3. Amendment of section-21 of (Act, 12 of 1887).-  In section 21- 

(i) In clause (a) of sub-section (1) for the words “two lac fifty thousand ” the words 
“twenty five lakhs ” shall be substituted; 

 

झारखंड राGयपाल के आदेश से, 

 

:दCप कुमार Eीवा9तव, 

�धान स0चव-सह-1व0ध परामशb 

 1व0ध 1वभाग, झारखंड, रांची | 
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